IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH:CUTTACK,

Oriminal Applicatien No,128 of 2001
Cuttack, this the Al day oL February,2004,

Karna Deep, & W Applicant,
Ve rsuge
Union of India & Ors, - Respadents,

EOR _INSTRUCTIONS

1, Wwhether it be circulated te the repgters er na?\|,

2, Whether it be circulated te all the Benches ef
the Central administrative Tribunal er net?\|,

") —~
/s —T
.Nesoﬁf///‘ ( MANORANJAN MOHANTY)

(
VICE-CHAIRMAN MEMBER( JUDICIAL)
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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH3ICUTTACK,

ORIGINAL APPLICATION NO,128 OF 2001
Cuttack, this the \2w day ef February, 2004,

C.O R A M

THE HONOURABLE MR, B,N,SCM, VICE=-CHAIRMAN
AND
THE HON'BLE MR,M,R,MOHANTY, MEMBER( JUDICIAL),

[ % J
shri Karna Deep, aged abmtt 31 vears,

Village/PostsSaxgad, Leisingha,
Dist,Belangirx, eves Applicant,

By legal practitisners Mr.D,P,Dhalsamant,Advecate.
tVEsSs

l, Union ef India represented threugh
its Chief petmaster General, -
Orissa Circle, Bhubanreswar,
Dist,Khurda,

2, Superintendent ef Pest Offices,
Belangir Divisien,Belangir,

3. Pestmaster General,
Sambalpur Reg¢ien,Sambalpur,

4, shri Basudev Mehananda,

At/Pe:Salehata,Bolangir,

EDBPM, Sargad B0, in accant with

Leisingha SO,Belangir, Eeen Regspsndents,
By legal practitieners Mr?B.K.Nayak.ASC.

i e i B ! W

O R D E R

MR, MANORAN JAN MOHANTY, MEMBER JUDICIAL)s

Applicént,xarna Deep,having challenged the selectien
and appeintment ef Respendent No,4(te the pest ef Extra
Departmental Branch Pest Master ef Sargad Branch Pest Office
under Leisingha Sub Pest Office of Belangir Revenue District
ef Orissa,has filed this Original Applicatien umder sectien
19 eof the Administrative Tribunals Act, 1985 en the greund

that even theugh he has secured highest marks in the /J



.
matriculatien examinatien,the Respendents(instead of
selecting and appeinting him te the vest)have preferred
the Respondent Ne,4 te the pest in questien with eklique
m@tivé.ﬂe has alse stated that,as per the rules,a
candidate whe has secured highest marks in the matriculatien
is tebe selected and appeinted,if he fulfills all the
criteria stipulated in the rules/instructiens,It has been
stated that the Applicant has alse fulfilled all the
cenditiens required fer being appeinted te the pest in
questien,Since,he was net selected;in this 0.A, he has
prayed for quashing the selectien and apoeintment ef the
sald respondent no,4 and fer a directien te the Respeddents
i te 3 te select and appeint the applicant te the post

retrespectively with all censequential benefits,

2 By filing ceunter, the Respendents have stated that
even theough the Applicant has secured the highest marks

frem ameng the candidates,within the zene eof censideratien

as the Applicant has net passed his matriculatien in the

first attempt but passed in subsequent attempt(compartmentally
as per the instructisns ef the Directer General ef Posts

dated 08,03,1995(Aanexure-R/3),he waS placed secend pesitien
in the merit list,Respendents have alse annexed the check

list shewing different marks ebtained by differemt candidates,

We have alse perused the same.
3e After having heard learned counsel feor beth sides

we have svecifically lesked inte the letter, issued under

Annexure-R/3 dated 08,03,1995 and the check-list submitted
by the Respeddents, We see no irregularity/illegality in

the matter ef selectisn en the face eof the instructiens
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issued by the Directer General of Pests,In this view of

the matter,we find ne merit in this 0,A,:;which is
accerdingly re jected,Ne ceosts, \—’f M_'
N\/y { \Lf\oz\d’l—q
[
. N, so/m)/ (MANOEEJAN MOHANTY)

VICE-CHAIRMAN MEMBEER( JUDICIAL)




